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@L Heard, Shri A.Kgmingo, counsel for
/ the applicant. In this case the grievance of
JS'QW w the applicant is that the competent authority,
' W /although issued a sanctionc” order on 22.2.02
/ stepping up his pay at par with his junior

1y.00% g iven
%E?L-/ Mr.H.BeRao, the same has not beenfeffect to
\ by way of payment of arregrs salary and
(i -
- 9 ‘? also refixation of pension,

@}y This is a matter to have been
m @M\u’\
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sorted out within the é.dministratioh and

we f£ind no reason,the applicant to have come
all the wa}}ig seek justice, In the circum-
stances, we direct the applicant to represent
the matter before the competent authority

to get all his relief, We also hereby direct
the Standing Counsel for the Railways Shri
/R.C sRath to see that this type of matters

) are not allowed to come to the Tribunal for
the
settlement .andf administration in its own

wisdom and sagacity should settle the matterg
well in time,
Behar ebagecintir,
With gh—is,k we dispose of this

O+.As at the stage of admission itself 4 No costs,
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